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T, T a8 i STaum /o
g
S T, 7 e, 2026

ar.&.. 591(31).— A=Te F forw A fee qgrEar (ST ararand &ar) He, 2026 F1 9TET,
S eI AT ATATAA & (70 ST ioe dgraar strert=ae, 2021 (2021 &7 20) Fr 91T 46 T ITLT
(1) =T STTAT F AT T FT TEAT FLAT g, T, TA TG A TAART HATAT ol STTEGAAT F&AT
arFL. 172(37), AT 23 FEair, 2026 T AT & LTI, STETLTT, 91 ||, g€ 3, 39-9< (i) ¥ ara
11 |74, 2026 T TR forar o, e ta ot st @, [ s yarfad g it gamaEr =f,

IF ATIGAAT FT SAATA FA ATl TSI T TTAAT AT T ITASH FIT T T ARG F A9 &A1 T
STater T T & I e ¥ AT A= 67 T ¥,

T IF TS T TF"T AT 7 11 |1, 2026 T STersy FT a7 TS off;

3T I ST AT F Hey § ST F L AT T GHATT ATH Tl g,

5111 GI/2026 (1)
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qd:, AT, Feal T AL, AMATAT F [T AR Tgraar Afefaas, 2021 (2021 FT 20) Fr &=T 46 Fir
STLTIT (1) TAT ST (2) F BT (1) T (F) FIT & AT FHT IR w2 g0, Faferfag e aard g,
TATT—

1. ofe| A SR .- (1) =9 At &1 "@fereg 9 q=ee & o amgfes agrar (Seeme ararErd
Tam) A, 2026 21
(2) T AW TSTI= § I THTAA T TG T T il

2.  qRNTNTE.- (1) == A=t ®, ota T 3 gast & sreeram srufera 7 81—
() “sTferfaae & Fr=ra & fore arpias agraar e, 2021 (2021 F7 20) SAf356d €
(@) “Fer AT | srferfaas it T 12 FF ST (1) F T Feaa TRt g s ey
e 2;
(3T) ST ATAETT HAT &= F ATAIH AT &=7 11 F G (F) % AL TAT 396 TISATT Fea 1
HYHTT G ATTG =T ATEFT & AT ;5
(FT) “STETAT ATATATT ST F&TAT & UHT Fls A T<h, TR STTAT S5 ATHAT g, o Fea g aeae

T Rl ST ATaTETa |aT &5 § ST AT AT o AT g Sd ud srtergd
AT

(2) = T H 9 o 952 ST uE, S e aRArfud q8 8, g afafaaw § afvarua € 1
el 2 givT ST srfarfare & wwen: s foro fAfde o o &)

3. A ITATATA AT il HTOFT— (1) TTTE AT ZTAT HHT30 6 WA TS T ST ATeAT STAAT
ITATATT FATAT T TG T FTEL STATTH ATATATT HATU o T H F((ehal AT STUIT 37 VT AT
£ TITIAT U HATAT AT ATATITT T T&TaT gIT (AT SITusm|

(2) TET AT H, PAH AFLAFRATIA Hehedd! aaTTTal & ATHT [2d % ST |1 Giegferd g,
UH ST | UTal T qIed Ud 387 AETSI el T TOH a9 g T& 6l 1 qTeAl T AT
HATAT &l TS T ATATATT HATU o & H a1 [ohaAT STTUIT

TIETH0— TH IT-TATH o FASHI 6 o0, “Feead! daQmel & a¥ 8 & Soe” ¥ UH qaq
AT ATTBI R ANTHT TAGT ATHI g, ST &7 AT &1 F AT FHefhead! aaal =l Arergi=a st
& HeT AT 399 | U AT i T97 5, Fea 1 qvahe g1 =fved ua sferg = o @ gn
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(3) 3u-fA=rw (2) %yt * forw, STt ATaraTa it ATAT STHar Siew FT w9 U T w 3tEa

SEUAT T, A2t Fead TTHT FATAT IqH T THAFA Frg A<k, TTEHLI0 AT HOS VHT Javar Hiv
TATTAT T FHTI

4, SAIT ATATATT AT & T ATFerahT— AT 7 &mer 12 i ST (1) F Aefi7 et Jeare
TR [7h Feq® Tt % 916 STt ATATATT QaTall & SaTad Ud Sqeo § =[Aq 91 99 HT
g AqTF AT ATFLTF T

5. TR VIR & Fed— (1) TAT T o797 Tt Fedt #7 Fag srterfaas Tam 39+ ateha a=r0
T fRTHT 3 AT H4m
(2) Tea® ATfEaT Meferiad w1t &1 Hegd O, Taiq—

(F) STAATT ATATATT HAT TZTAT3H o ATIHRTT o e H—

(i)  SITTErERT g 919 YA U HHEE ST AT,

(i) TTErd & | ST ATATATT SATAl T SATIAT, Fee 74T e gq JT6 J&q1al i St
TS FHIEAT FEAT; 3T

(iiiy AT, SET-aeT Ud TR AT AT & ATETH & TTIEHT0r hl STat o SAqaTad il (et
FEATI

() STAITT ATATAT HATAT hT TATIAT TF HATAT 6 AT F Hael H—

(i) AT H TAATE ATATATT FATAT T TATIAT U HATAT g HIAF, [RerT-fAaer va el qame
FLA | e GLRTL hT TTIAT HTAT;

(i) T AL & IF ATHIGT o ITRLUT T TATTSarsti F7 AT FedT;

(i) FRT IR F TF ATHIGT | TAMh T IAh! STgaTal 0 AIAhH0T FHIAT; 3T

(iv)  FmEaa BT SToa AT 94T S5 § TOITerd | a9 TRl i UheadT Ud qeEq i

. . o
HATAT-ETadT 7 JTHTIed AT

(1) THET U FAAT SATETH-TETT F Tarel § —

(i)  STETAT ATATATA AT TETATSAT, THRT TATHA, TET T TAFTAT TAT A7 HHET 17 U
TR TR SATHFRLU 6 AT HHAAT FHTAT; AT
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(i) STOraTe ATATATT AT TAT TSA/Frx 1T TLHRT F TTIAHTIAT o FeT THATAT AT ATRTH-TETH
T TR FAT

(%) STITH ATATATA HAT T&T3H ohl A@T-TEAT, TG AThT Ud 9qd g4 & 964 §, —

() sl T G ATHI ST T TOHRAT 6 ATET (A E AT I8 Aar-a et HaT, e
Tg gAfea 21 9% fF Soae amarang &9 Raiia qmewt, sRi=me shrarst ud ger
FTEATAT T SATIATAT FL Lol &

(i)  FET-uar et ARt § ST AT 9T YETdT B FERT wET S, AT R
AAAATA 2T, T 39 HIEE sTater & Ha¥ g% F3 g Maer a1l

(F) TAGTHIOT T STHE LTI & Fael | Tg A T2d HedAT foh—

(i) ITTEERTE, THTOE, S@T-9<reT Ua [Heqr & Saferd srsrerat it aei=ra Semor f#ar |,

(i)  Ferm avw g ARt wftaron safe F aqer afmrem @it sie sgemet &
Hreror g safar @ so; e

(iii)  TINIAT TS STeT HEEAT Hereft ST FT AT AT AT ST

6. SO GIRT STAATH ATATATT FATH HT STTRT- TETH TTIEHTL, SAARTEIT THAT TS TAT HATE1

AT % TorT ST e Fgraar §9ed g1 aHT-80 IT T [Q9T-Ha9lt & T, STeam JAraramq

AT & | GATOrd STl G147 STAAT= ATATAT ATl o START F Faied SUTHT 9L Fea 1T TLHTL
FT I T THT

[FT. 7. T T=-11012/4/2021-15 1]
HHLT T, AL A=

MINISTRY OF PORTS, SHIPPING AND WATERWAYS
NOTIFICATION
New Delhi, the 7th July, 2026

G.S.R. 591(E).— Whereas the draft Marine Aids to Navigation (Vessel Traffic Services) Rules,
2026 which the Central Government proposes to make were published, as required by sub-section (1) of
section 46 of the Marine Aids to Navigation Act, 2021 (20 of 2021) (hereinafter referred to as the said Act),
vide Ministry of Ports, Shipping and Waterways notification number G.S.R. 172 (E), dated the 23" February,
2026, in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), dated the 11" March, 2026,
inviting objections and suggestions from all the persons likely to be affected thereby, before the expiry of
thirty days from the date on which copies of the Official Gazette containing the said notification were made
available to the public;

And whereas the copies of the said Official Gazette were made available to the public on the
11% March, 2026;
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And whereas no objections or suggestions received from the public in respect of the said draft rules
published by the Central Government.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clauses (c) and (d) of sub-
section 2 of section 46 of the Marine Aids to Navigation Act, 2021 (20 of 2021), the Central Government,
hereby makes the following rules, namely: -

1. Short title and commencement.- (1) These rules may be called the Marine Aids to Navigation (Vessel
Traffic Services) Rules, 2026.
(2) They shall come into force on the date of their publication in the Official Gazette.

2.  Definitions.- (1) In these rules, unless the context otherwise requires, -

(a) “Act” means the Marine Aids to Navigation Act, 2021 (20 of 2021);

(b) “competent authority” means the authority appointed by the Central Government under sub-
section (1) of section 12 of the Act;

(c) “vessel traffic service area” means an authorised area declared by the Central Government
under and for the purpose of clause (a) of section 11 of the Act;

(d) “vessel traffic service provider” means any person, authority or organisation declared and
authorised by the Central Government to operate vessel traffic services within a vessel traffic
service area.

(2) Words and expressions used in these rules but not defined herein, but defined in the Act, shall have
the same meanings respectively assigned to them in the Act.

3. Category of vessel traffic services.- (1) Vessel traffic services within port or harbor limits, shall be
categorised as port or harbor vessel traffic services and such services shall be established and operated
by the vessel traffic service provider.

(2) Vessel traffic services in coastal waters, including waters of common interest of adjoining ports, as
may be necessary to facilitate the safe and efficient movement of vessels in such area, shall be
categorised as coastal vessel traffic services.

Explanation. - For the purposes of this sub-rule, the expression “waters of common interest of
adjoining ports”, means such contiguous or overlapping navigable waters lying between or adjacent to
the notified limits of two or more adjoining ports, that are identified and notified by the Government;

(3) For the purposes of sub-rule (2), the Central Government or any person, authority or organisation
authorised by it, may establish such services where volume of traffic or degree of risk justifies such
establishment.

4. Competent Authority for vessel traffic services.- (1) The Competent Authority appointed by the
Central Government under sub-section (1) of section 12 of the Act, shall possess a minimum of five
years of professional experience in operation and maintenance of vessel traffic services.

5. Functions of Competent Authority.- (1) The Competent Authority shall discharge all its functions in
accordance with the directions of the Central Government.

(2) The Competent Authority shall discharge the following functions, namely: -
(a) for authorisation of vessel traffic service providers,-
(i) circulate standard procedures and criteria for such authorisation;
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(il) examine and review proposals submitted by vessel traffic service providers for
establishment, modification or expansion of vessel traffic services in an authorised area;
and

(iii)  monitor compliance with the conditions of authorisation through inspections, audits and
performance reviews.

(b) with regard to standards for establishment and operation of vessel traffic services,-

(i) assist the Central Government in formulation of standards, guidelines, and
recommendations for establishing and operating vessel traffic services in India, in line
with the recommendations and guidelines issued by the International Organisation for
Marine Aids to Navigation from time to time;

(il))  standardise specification for vessel traffic services’ equipment with the prior approval of
the Central Government;

(iii))  standardise scale of manning and their qualification with the prior approval of the Central
Government for effective operation of vessel traffic services; and

(iv)  promote uniformity and interoperability of vessel traffic services’ systems and procedures
across different vessel traffic services areas, as far as practicable.

(c) for ensuring efficient coordination and exchange of information,-

(i) coordinate with vessel traffic service providers, maritime administrations, coastal State
authorities, and other relevant State and Central Government agencies to ensure effective
operation of vessel traffic services; and

(i) facilitate effective exchange of information between vessel traffic services and State or
Central Government authorities.

(d) for the purpose of audit, review, and continuous improvement of vessel traffic services,-

(i) conduct audits at intervals specified as per the standard procedure approved by the Central
Government for ensuring that the vessel traffic services are complying with the circulated
standards, operational procedures, and service requirements; and

(il)) convey audit findings to vessel traffic service provider with the direction to rectify the
non-compliances, if any, within specified period.

(e) for documentation and record-keeping ensure that,-
(i) adequate records relating to authorisations, certifications, audits, and inspections are
maintained;
(il)) operational data and communications are preserved in accordance with the retention
period specified by the Central Government; and
(iii)  confidentiality and data protection requirements are observed.

6. Use of vessel traffic services by vessels. - The Competent Authority may, in accordance with the
guidelines issued by the International Maritime Organisation and International Organisation for Marine
Aids to Navigation, from time to time, advise the Central Government on measures relating to the use of
vessel traffic services by vessels navigating within a vessel traffic service area.

[F. No. LH-11012/4/2021-SL]
MUKESH MANGAL, Addl. Secy.
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